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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

OBJECTION BY APPLICANT

In
[758, e inDia =]
ORIGINALAPPLICATION NO. 1322 OF 202 ‘.y" S [y
IN THE MATTER OF B L s ‘ Bl
e //, >
Rajneesh Karnwal APPLICANT IN | NOTARIALZ
Versus

\

Union of India through Secretary, Ministry of Environment, Forest and élimate

Change and ors. ~

_.RESPONDENTS

OBJECTION BY APPLICANT

MOST RESPECTFULY SHOWETH;
I, Rajneesh Karmwal aged about 39 years R/O B-17,Main Road Hastinapur UP hereby solemnly
affirm and declare as under:
1. That on behalf of the Joint Committee, the District Magistrate, Meerut, filed an affidavit
dated 17th March 2025, which was subsequently uploaded on the official website of
the Hon’ble National Green Tribunal (NGT) on 20th March 2025.
2. That according to the affidavit, Point No. 5 (at Page No. 31) states
It is also submitted that the land in question belongs to
private individuals as per the Report of the SDM,
Mawana, Which has been attached to the Joint Committee
Report as Annexure 2.
In this no any Khatauni submitted by the DM Meerut in support of the reply. But According

to Hastinapur Pandavan Khatauni Fasli Year 1360 wherein the land presently claimed as
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private is, in fact, recorded as government land. Moreover, the said land forms part of the
Budhi Ganga River. Refer Annexure 1.
3. That In Annexure 1, Page 33, Point No. 3, it is mentioned that:
No illegal construction observed on any
forest land or government land as per
records/maps provided by field staff of
Jforest and revenue department.
This point is also in direct contradiction to the revenue records of Hastinapur Pandavan
Khatauni Fasli Year 1360, wherein the land presently claimed as private is, in fact,
recorded as government land. Moreover, the said land forms part of the Budhi Ganga River
and, as such, is not subject to private ownership, in accordance with various judgments of
the Hon’ble Supreme Court of India, which have consistently held that riverbeds and water
channels are public property and cannot be privately owned or transferred. Khatauni Fasli
Year 1360 of Hastinapur Pandavan is attached herewith Annexure 1 .

4. That the Joint Committee has failed to perform its duties in accordance with the directions

o

LROe)L 1

e"Fﬁdjwtstmltted before the Hon’ble Tribunal contains incorrect and misleading

{1/

'-,~ ;-. g e

6. That a news report was published in Janwani on 9th May 2025, which highlights the
illegal mining activities being carried out. The report exposes violations of environmental
norms, illegal extraction of sand and the failure of local authorities to curb such activities.
This report serves as independent evidence corroborating the ongoing environmental
degradation in the region. A copy of this news article is enclosed as Annexure 2.

7. That illegal sand filling operations or construction have been initiated in the area of
Hastinapur Pandavan, in blatant violation of environmental norms and without requisite

approvals. Refer Annexure 3
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N TNt , have led to the
o g G e ‘ ks it ife Sanctuary
8. That illegal mining operations within the Hastiapur Wwildl

b afot by causing
R o . t Meerut, there
removal of large sand mounds near Saifpur Firozpur, Distric ?

LT y : SRS . oa regulations. Refer
significant ecological disturbance and violation of protected area Ieg
satellite image of 17 Jan 2025 Annexure 4
; . -ding illegal
9. That on 28th April 2025, the Applicant submitted a Written Statement regarding illeg

: it i . ithi : inapur
tree felling and other unauthorized activities being carried out within the Hastinap

Wildlife Sanctuary. A copy of the email is annexed herewith and marked as Annexure
S,
For all the reasons stated above the Hon'ble Tribunal may kindly be pleased to take cognizance
of all these facts and to pass appropriate orders to meets the ends of Justice and equity.
AND FOR THIS ACT OF KINDNESS THE APPLICANTS, AS IN DUTY BOUND, SHALL
EVER PRAY.
Verification

Verified on this & day of U”Ul): 2025 that the contents of the present Application are true

and correct to my knowledge and belief and nothing material is concealed t efr:l/ y,)L

ajneesh Karnwal
Applicant in Person
Date: oBﬁ?/lolr

Place: Meerut

s ——

c . gh Advocate
Shyam =! g -
P\.?o\\c Notanry Mawana



Tz

!

[’

IBUNAL
BEFORE THE HON'BLE NATIONAL GREEN TR

PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 1322 OF 2024

f"-—r_:?"‘]
IN THE MATTER OF > 2
Rajneesh Karnwal APPLICANT IN PEF ’ & | [ £ |
NOTAFNAL / VE RUPEE]
/»NOTKHTAL\" <
Versus S— €N =
, / ‘51 ‘ b \‘J ‘
’ .\\.. (l.\‘l

Union of India through Secretary, Ministry of Environment, Forest and CIH L

Change and ors.

Affidavit
[, Rajneesh Karnwal aged about 39 years R/O B-17, Main Road Hastinapur UP do hereby
solemnly affirm and declare as under:
1. That I am the Applicant/Applicant In Person in above mentioned application and I am
fully conversant with the facts and circumstances of the case and therefore competent

to swear this affidavit.

2. That, the statements made in paragraphs 01 to 09  of this affidavit is trucg/

knowledge Q%&Aﬂh

Applicant In Person

VERIFICATION
Verified on this £ day of Jt u172025 that the contents of the present Application are true and

correct to my knowledge and belief and nothing material is concealed therefrom. Y_J/

Applicant In Person
/Deponent

Bhig~

Shyam Smgh Advocm@
Puplic Notary Mawana
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ANNEXURE 3

: Hastinapur Pandwan, Uttar Pradesh, India
4

'67+9fh, Draupad’ Ghat Hastinapur Pandwan, Uttar Pradesh

Uttar Pradesh, India

tar Pradesh 250404, india

TUe
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: ﬁ GPS Map Camera

Hastinapur Pandwan, Uttar Pradesh, India
5246+pc5, Hastinapur Pandwan, Uttar Pradesh 250404, India

Lat 29,1576 Long 78.010796°

12/05/2025 07:04 PM GMT +05:30
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